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IN THE HON'BLE HIGH COURT OF ODISHA:

In the matter of :

CUTTACK.

(Original J urisdiction Case)

W.P,(C) No. ,4|? lzal4

Code No. /oo6:OO

38 Years

Bamphi Sahi,

....Petitioner

An application under Articles 226 and 227 of the constitution

And

in the, matLer of :

tlreeented fln **t;rt An apptication under The Income Tax and Rules frame there
c"C " "" :-'rA \t$: under,

-.,$e\nd

Sri Partha Sarathi Das aged about

S/o-Late Gouranga Kintcat Iqs* residing at

Po-relensa suaF, 
u 

b[sE f'.li+tRT-o
ts-\

Q 4 tt,t
Iu'ry,5 pru"El fri.q,? ot'' \'/

An ipplication challenging the legality and r,ralidity of section

2348 under the Income Tax Act. /

And

An application challenging the intimation under section 200A

levying late fee under Section 234E under tlhe Income Tax

Act.

And
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2.

-Vrs-

1. Union of India Represented by its secretary to the

Government of india Finance Department At-North

Block, New Delhi-110001.

Central Board of Direct Taxes Department of Revenue

Ministry of Finance, Government of India, At- Notth

Bloc( New Dethi-110001

Commissioner of Income Tax (TDS) Ayakar Bhawan,

Rajaswa Vihar, Bhubaneswar, Dist- Khurda

Commissioner of Income Tax , Ayakar Bhawan,

Shelter Chhak, Tulsipur, Dist-Cuttack.

Deputy Commissioner of Income Tax , Centralised

Processing Cell, TDS, Ayakar Bhawan, Sector-3,

Vaishali, Ghaziabad, UtLar Pradesh-201010

,...Opp. Paties

3.

4.

5,
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Sl. No.
of Order

43.o7.2

03.o7.2

List this matter in the

25ttr August,2014.

Misc. Case No.5546

w.P.(C) No.5949 of 2OL4

The Misc. Case is disposed

commencing

that if any

in the eantime, such,"

be subject'to e result of the

Office note ab'to action (if any).
taken on Order

is made

I

6+t- l - N4 
^,t^.o""*fl , '

541- 5-Xr, 5al^r{,7A

Heard.

Issue notice.

Five Extra copies of the b f be served on

Mr. A.Mohapatra, Iearned Senior tanding Counsel

for the Income Tax De t. by Monday

(O7 .Q7 .20L4), who'submits that he authorized to

represent all the opposite parties.

any, be field within a period of six

nter affidavit, if
eks from today.

.t

Urgent certified copy of I irhis order

granted o., *oO", application. I

be

54t- 5.K. 5^;'o, ?'

ORDERWTTH SIGNATURE

Heard.

. It is directed

irom the petitioner'

depositlrecovery shal1

is-u 1 (H. c.) 83-1,00,000-25_2-2013
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